39 Written Answers

Relief to Shipping Companies

*909. SHR1 NAVIN RAVANI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to stite:

(a) whether certain shipping companies
are facing closure because ol poor liquidity
position;

(b) if so, details thereof; and

(c) what mcasures Goveinment are
taking to grant relief to the shipping
companies ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRY K. VIJAY A
BHASKARA REDDY) : (a) and (b) While
it is correct to say that on account of severe
recession in the shipping industry, several
shipping companies arc facing cash-flow
problems and are in nced of financial relief,
it cannot be said categorically that they are
facing closure because of poor liquidiry
position.

(¢} A statement regarding the guide
lines under which assistance will be granted
to the shipping companies is placed on the
Table of the House. The individual cases of
shipping companies for financial assistance
are being considered in the light of these
guidelines.

Statement

The Government have issucd the follo-
wing guidelines for grant of financial assis-
tance o shipping companies affected by the
severe recession in the shipping industry :-

(1) The amount duce for payment to
SDFC in 1981-82, including the
amount alrecady rescheduled under
Govt. approval in the earlier ship-
ping crisis, may be rescheduled
depending upon the merits of each
case. This reschedulement will be
made urder the guidelines issued
vide this Ministry’s letter No. SW/

MSD(60)/79-MD, dated 10.11.1981. °

The repayment of the rescheduled
amount will be made in five equal
instalments the first becoming due
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in 1983-84 and the last in 1987-88.
I will carry an intercst of 7.59%
per annuin.

The amount due for payment to
SDFC in 1982-83 may bc reschedu-
led and the range of reschedule-
ment determined on the merits of
cach case. The repayment of the
rescheduled amount will bc made
in two instalments during 1984-85
and 1985-86 with a moratorium of
one year during 1983-84.

The rate of interest payable on the
rescheduled amount mentioned in
para 2 above will be dccided sepa-
rately and Govt. orders will issue
later.

SDFC may give rupee back-up
assistance agamst forcign acquisi-
tions to meet the payments to
foreign yards against yard credits
in respect of ncw constructions
guaranteed by the SDFC upto
31.3.1985.

IT the banks agree to grant resche-

- dulement ol principal and interest

on SAFAUNS loans, SDFC may
agree Lo extend guarantee for the
period the banks agree 1o grant
such reschedulement.

Dcbt  cquity norm ol 6:1 may be
relaxed till 31.3.85 so that the
companics have reasonable time to
restore their financial health and
bring thcir debt equity ratio down
to the stipulated level.  Debt asset
ratio of 1:1 may also be rclaxed till
31.3.1985.

Moratorium 1o she shipping com-
panies on the payment of interest
may be granted upto the delivery
of wvessels under construction in
Indian shipyards the interest so
funded to be paid by the shipping
companies to the SDFC in three
years from the date of delivery of
the vessel in addition to other
payments on account of principal
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and interests ; the funded interest
will carrty the normal rate of
interest.  This facility will also be
available in respect of ships which
are already under construction.

Grant of Recognisation to Travel Agents

*910. KUMARI PUSHPA DEVI SINGH :

SHRT GHUFRAN AZAM : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that thousands
of small travel agents in thc country have
pleaded with Government for the grant of
immediate recognition to them |

(b) if so, what hinderances arc coming
in the way of the Railways in granting rc-
cognition to such travel agents :

(¢) whether it is also a fact that Rail-
ways would earn crores of rupees if such
recognition is granted to small travel agents :
and

~ (d) if so, by what timc these small
travel agents will get recognition  from
Government ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) : (1)
An All India Fedcration of Travel Service
Agents & Railway Travellers Association has
demanded that its members be recognised as
authorised agents for purchasing railway
tickets and making reservations at ratlway
counters on behalf of intending passengers.

(bh) The Members ol the Association do
not fulfil the conditions laid down [lor
appointment as Railways Tourist Agents.

(c) No, Sir,

(d) Does not arise.
qardt fesal &t faafo
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